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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 193 OF 2026 

 

 

IN THE MATTER OF: 

DHANRAJ                                                                         …. APPLICANT 

VERSUS 

DISTRICT MAGISTRATE & ORS                                …. RESPONDENT(s) 

 

RESPONSE ON BEHALF OF RESPONDENT NO. 1, 2 AND 3 IN 

COMPLIANCE OF THE ORDER DATED 30.03.2026 PASSED BY THE 

HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

1. That, in this Original Application the applicant alleges that there is a public 

pond in Gata No. 289(0.4370 hectare) situated at Gram Panchayat Iradatpur 

Chaturbhujpur, Khaga Tehsil, Uttar Pradesh. The applicant has alleged that this 

pond area has been encroached upon by the Respondent No. 4 and 5, further 

allegation is that after filling the pond, the Forest Department had planted the 

trees but the Respondent No. 4 and 5 are illegally cutting these trees. 
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2. That, it is humbly submitted that, in the said matter, the Hon’ble Tribunal, vide 

order dated 27.03.2026 directed as follows: - 

“….5. Issue notice to the Respondents. Sh. Bhanwar Pal Singh, learned Counsel 

accepts notice on behalf of the Respondent No. 1, 2 and 3 and seeks four weeks’ 

time to file the reply affidavit. The Respondent No. 1-District Magistrate, 

Fatehpur is directed to file a comprehensive report disclosing the status of Gata 

No. 289 in the revenue record and also the status of encroachment, if any, made 

on that Gata No. The reply affidavit be filed at least one week before the next date 

of hearing. 

10. 7. List on 17.07.2026.” 

 

I. REPLY IS AS FOLLOWS 

 

3. That it is humbly submitted that an inquiry was conducted through the 

Tehsildar, Khaga. As per the inquiry report, Gata No. 289, measuring 0.4370 

hectares, is duly recorded as a pond (Talab) in the revenue records. The said Gata 

is recorded in Khata No. 807 of the current Khatauni for Fasli Years 1426–1431 

and is also recorded as a pond in the Khasra of Fasli Year 1359, thereby 

confirming its continuous classification as pond land in the revenue records.  

A copy of the relevant revenue records is annexed herewith and marked as 

ANNEXURE- 1. 
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4. That it is respectfully submitted, pursuant to the aforesaid directions, an inquiry 

was conducted through the Tehsildar, Khaga. As per the inquiry report, 

Demarcation of the said Gata was carried out by the Revenue Team in the 

presence of the Gram Pradhan, Gram Vikas Adhikari and local villagers. During 

inspection, the Pond land was found to be vacant and free from any 

encroachment.  

 

5. That it is further submitted that, possession of the pond land has been handed 

over to the Gram Pradhan for its protection and maintenance. During inspection, 

trees planted by the Forest Department were found standing along the boundary 

of the pond land, while thorny bushes were found on a portion thereof. The 

villagers informed the inspecting authorities that such thorny bushes are generally 

maintained for the protection of adjoining agricultural fields. The Gram Pradhan 

and the villagers were instructed that no damage shall be caused to the trees or 

thorny bushes standing on the pond land and that any violation shall invite action 

in accordance with law.  

A copy of the inquiry report is annexed herewith and marked as ANNEXURE -

2. 

 

6. That it is germane to mention that, after completion of the demarcation and site 

inspection, the Sub-Divisional Magistrate, Khaga, vide letter dated 13.07.2026, 

directed the Block Development Officer, Hathgam, to undertake 
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excavation/rejuvenation of the levelled central portion of the land so as to 

restore the pond to its original form. The said communication specifically 

directed that the restoration work be carried out on priority. 

A copy of the communication dated 13.07.2026 is annexed herewith and marked 

as ANNEXURE -3. 

 

7. That, pursuant to the aforesaid directions, the process for restoration of the 

pond has been initiated. Photographs depicting the restoration work undertaken 

at the site are annexed herewith and collectively marked as ANNEXURE -4 

 

8. That it is germane to mention that Gata No. 289 continues to be recorded 

as pond land in the revenue records, no encroachment exists upon the said 

land, and appropriate restoration measures have already been initiated by 

the competent authorities in compliance with the directions of this Hon'ble 

Tribunal. 

 

9. That, the deponent has been duly diligent in complying with the orders passed 

by the Hon’ble National Green Tribunal, New Delhi, and has taken all necessary 

measures to ensure timely and complete compliance therewith in letter and spirit. 

 

10. Hence, the present affidavit is being submitted for the kind perusal of the 

Hon’ble Tribunal. It is prayed that the same be taken on record. 
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